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IN THE INCOME TAX APPELLATE TRIBUNAL
‘A" BENCH, CHENNAI

# TA.R.TH. 0L, ATk &I TG A TH STIHA, oIl & haHeT

BEFORE SHRI N.R.S. GANESAN, JUDICIAL MEMBER AND
SHRI S. JAYARAMAN, ACCOUNTANT MEMBER

3ga 39 H./ITA No.1577/Chny/2018
fURoT a¥ / Assessment Year : 2013-14

Shri N. Srinivasan, The Assistant Commissioner of
52, Agraharam, Mohanur Post, v. Income Tax,
Namakkal — 637 015. No.138/3, LMR Shopping Arcade,

Salem Road, Namakkal-637 001.
PAN : AIQPS 8127 A

(3rdremef/Appellant) (Fcadfi/Respondent)

3drereft $r 31X @/Appellant by :  None
gt &1 IR @/Respondent by :  Ms. D. Rohini, DCIT

ge1a1s @I dRIE/Date of Hearing :01.10.2018
MYoTT T ari@/Date of Pronouncement : 01.10.2018

A /ORDER

PER N.R.S. GANESAN, JUDICIAL MEMBER:

This appeal of the assessee is directed against the order of
the Principal Commissioner of Income Tax, Salem, dated

01.03.2018 and pertains to assessment year 2013-14.

2. When the appeal was taken up for hearing, no one appeared
for the assessee. However, the Registry has placed on record a

letter dated 30" July, 2018 received from the assessee. In the
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letter, the assessee claims that consequent to the order passed by
the Principal Commissioner of Income Tax under Section 263 of the
Income-tax Act, 1961 (in short 'the Act'), further assessment was
completed without any addition to the original income. Therefore,

the assessee prayed for permission to withdraw the above appeal.

3. We heard Ms. D. Rohini, the Ld. Departmental
Representative. Since the assessment was completed consequent
to the order passed by the Principal CIT under Section 263 of the
Act, this appeal of the assessee is dismissed as withdrawn as

prayed for by the assessee.

4. In the result, the appeal filed by the assessee is dismissed.

Order pronounced in the open court after conclusion of

hearing on 1% October, 2018 at Chennai.

sd/- sd/-
(TH STIH) (UsT.37R.TH. JT01T)
(S. Jayaraman) (N.R.S. Ganesan)
@1 gera/Accountant Member e "@erg/Judicial Member
Ye1s/Chennai,

festien/Dated, the 1% October, 2018.

Kri.



3 L.T.A. No.1577/Chny/18

3meer & gyfafaf™ 3Ef¥d/Copy to:
1. 37dremf/Appellant

2. gcg¥i/Respondent
3. Principal CIT, Salem
5. fasmeia gfafafa/DR

6. IS HIS/GF.



